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REPORT OF THE JOINT COMMITrEE ON OFFICES OF PROFIT 

I 

INTRODUCTION 

. (:the Chairman of the J~int Committee on Offices of Profit, 
having been authorised by the Committee to present the Report on 
their' behaJ.f, present this their Fifth Report of the Committee . 

. 1.2 The matters covered by the Report v<rere considered by the 
Conunittee at their sittings held on 6 August, 16 and 17 September 
imd~ 3' November, 1982. Minutes of these sittings form part of the 
aepo:ii and are at Appendix I . 

. ' '.": 

1.3' The Committee considered the Composition, character, func­
tions etc. of 23 Committees/BoardsjCpuncilsjCorporations etc. consti­
tuted by the Central Government, State Governments and' the 
Union Territory Administrations and the emoluments and allow-
ances' payable to their members. ' 

1.4. The detailed information regarding the composition, character. 
functionst emoluments and allowances payable to the members of 
these bodies was furnished by the conce-rned Ministries/Departments 
of the Central Governments, State Governments and the Union 
Territory Administrations. 

1.5 The Committee considered and adopted the Report, on 17 
December, 1962. . 

,1.6 ,The observations/recommendations of the Committee in' 
respect o~ the matters considered by' them are given ill the succeedirrg 
~agraphs. 

' .. 

" 
", i 
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COMMITTEESjBOARDS/COUNCI..I,.SjCORPORATIONS ETC. 
CONSTITUTED BY THl!:' CENTRAL AND STATE GOVERN­

MENTS AND THE UNION TERRITORY ADMINISTRATIONS 

Ra.ilwaYs Reforms Committee-(Min'istry of Aatzways)' 

2.1 The Committee note that the non-official members of the 
Railway . Reforms . Committee, a!e entitle<i to draw siUini:. ~~ 
@Rs.}~/- ,for e~ch m~etin~of the Committee and in addition',t~1 
are paId D.A. @Rs. 28/- per day plus actual T.A. The payments 
thus made to the non-official members (inCluding the Ch'afnniln) _ 
exceed the 'compensatory allowance', as. defined in Section 2 (a) of 

. the Parliament (Pr'evention of Disqualification) Act, 1959. The Com­
mittee also note that although it is a High Power COmmittee-. to 
examine and review the working of the Railways in a comprehen­
sive manner, yet it does not enjoy executive or financial pow~rs. 

However, in view of the payments made to them being more than 
the 'compensatory allowance', the Cotnmitteefeel that the non­
officiEil members, (including the Chairman) ought not to be eXempt 
from disquclHjication. 

Development Council for printing including Litho Printing Industry 
(Ministry of Industry-Department of Industrial Development) 

2.2 The Committee note that the non-official meIllbem of ,,~ 
Development Council are entitled to draw actual T.A. only which 
is covered by the 'conipensatory allowance;. Besides, the runctfOns 
of the' Committ~ are mahlly' adVisdry- in' nature. As such, the' Coih­
mittee feel that the membership of the Development Council ought 
to be exempt from disqualification. 

(i) Board of Directors and (ii) ExeC'Utive Commitee of the Central 
Warehousing Corporation- (Ministry of Agriculture, Depart-
ment of Food) 

2.3 The Committee have been informed that the Central Ware- , 
housing Corporation finds a place in Part I of the Schedule to the 
Parliament (Prevention of Disqualification Act, 1959, disqualifying 
thereby only the Chairman of the said Corporation. But, as oDe of 
the functions of the Joint Committee on Offices of Profit is to 

2 
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scrutini.s~: ~r~,m t~.e .to tiIl1~ t~ S'ch;~4uJ.~Jo ~~~'APl i~id, a~~ - W 
recommend any amendment in the said Schedule wh~therb,y way of 
additioIl, ommiS'Sion or otherwise, the body has ~en e~~in~d by 
the present Comlnittee. 

The Committee note that the non-official Directors other than 
M.Ps. and M.L.As., of the Central Warehousing COrPor~tio~ are 
entitled to sitting fee of Rs 100/- for each sitting of the BOard of 
Directors and Rs. 50/- for each sitting of the Executive Committee 
besides actual TA and DA to which they are entitled. Non-official 
Directors who are M.Ps are entitled to, actual T,A. plus D.A. @Rs. 51/­
per day and no sitting fees are payable to them. Similarly, M.L.As., 
ar~entitled to only T.A. and D.A at the rate payable to Grade I 
Officers of th~ State. Thus, whereas the payments admissible to the 
non-:-~c~al Directors other than M.Ps. and M.L.A'S., are mor.e than the 
·compensa!ory allowance' as defined in Section 2(a) of the Parlia­
ment (Prevention of Disqualification) Act, 1959, the payment ad­
missible to M.Ps. and M.L.As is within the limit of 'compensatory 
allowance'. The _ Committee, however, note that the Board -of Direc­
tors and the Executive Committee exercised exeC'Utive and financial 
powers and are in a position to wield influence and ,patronage. As 
such, the Committee feel that all the non-official Directqrs of the 
Corporation ought not to be exempt from disqualification. 

In this connection, the Committee have also learnt that the 
Joi~t Committee o~,Ofiices of Profit (Fifth Lok Sabha) h~d also 
made simil~r recommendations in th~ case of se~~ral State Ware­
housing Corp'orations, for example, in the case of Board of Directors, 
of the Haryana Warehousing Corporation vide para 13 of their Nine-
teenth Report (Fifth Lok Sabha). 

Editorial Board for the Defence Science Journal (Miwistry of 
Defence) 

2.4 The Committee note, tbftt the_llon~official members of the 
Editorial Board for th~ Defe~c~ Scieric~ Jou~nal are entitI~d' to TA 
It DA which are less than the 'Compensatory allowance'. Besides, 
1he functions of the merhbers of .the,B~~~ .. are oru,yadvisory. As 
such, the Committee feel that the non-official members of the Board 
ought to ·be exempt from disqualification. 

State Transport Authority, Uttar Pradesh 
. . ,) - .. 

2.5 The CornrnHtee .luI.ve considered the case of the proposed 
nomination of Shri Jitendra Pras'ada, M.P. ~. the State Transport 
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Authority, Uttar Pradesh by the Government of U.P. In this con­
nection, the Committee. note that the State TransporiAuthority,,' 
Uttar Pradesh consist of' both officials and non-officials. The Chair­
man of the Authority is an oftlcial. The Committee also note that. 
the payment of TA and DA to the non-official' members of the 
Authority is at the same rates as are payable to Class I Officers of 
the State Government (exact rates not intimated by the State Gov­
ernment). The Committee further note that the State Transport. 
Authority of Uttar Pradesh exercises the follo\,~ng powers:-

" (a) to co-ordinate and regula.te the activities and policies of 
the Regional Transport Authorities, if any, of the State; 

(b) . to perform the duties of a Regional Transport A'Ilthority 
. where there is no such authority and, if it thinks fit or if 
so required .by a Regional Transport Authority, to perform 
those duties in respect of any route common to two or 
more. regions; 

(c) to settle all disputes and decide all matters on which 
cUfferences of opinion arise between Regional Transport 
AuthoritieS; and . 

(d) to discharge such other functions as may be prescribed. 

Besides, the Authority is also required to discharge, inteT aUa, 
the following f~nctions under the Motor Vehicles Act, 1939:-

(1) To grant permits for use of vehicles in any public place 
(Sec. 42). 

(2) To control road transport (Sec. 43). 

(3) To grant stage carriage' permits (Sec. 48). 

(4) To grant Contract Carriage permits (Sec. 51). 

(5) To grant pqblic carrier's permit (Sec, 56) .. 

, '(6) . To cancel or suspend permits (Sec. 60) .. 

(7) To grant, temporary permits. (Sec. 62). 

In this connection, the Committee 3.160 note that while reviewing 
. their earlier recommendations reg~rding certain State and Regional 
Transport Authorities of Andhra Pradesh, Bihar, Gujarat, Hary1ma, 
Kerala, Madhya Pradesh Maharashtra, Punja,b, Rajasthan, Delhi, 
Goa, Daman & Diu, ~sa and Dadar and Nagar Haveli, the Joint 
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Committee on Omces of Profit (Fifth Lok Sabha) had observed 88 
under:-

., 

"The Committee note that all the State Transport and 
Regional Transport Authorities have been constituted 
under the same Act, viz." the Motor Vehicles Act, 1939, 
and have the same functio;ns and powers. Inter alia, they 
possess the power to issue permits, and are in a position 
to wield influence. They can also exercise quasi-judicial 
powers. As such, the Committee feel that not only the 
Chairmanship and Secretaryship b'Ut even ordinary mem­
bership of all the Authorities mentioned in para 31 above 
ought not to be exempt from disqualification. The Com-· 
mittee desire that the Parliament (Prevention of Dis-

,qualification) Amendment Bill, 1974, now penning before 
Rajya Sabha should be amended to this effect." . 

[13R (JCOP-5LS) ,para 35, p. 11] 

The Committee are of the view that the members of the said 
State Transport Authority, U.P. (including Shri Jitendra Prasada, 
M.P. on his appointment as member 6f the Authority) ought not 
to . be exempt from disqualification. 

Rajasthan State Agriculture Marketing Board, Jaipur (Gout. of 
Raiasthan) 

2,6 The Committee note that' the Chairman of the Marketing 
Bo~rd (if non-official) is allowed a monthly remuneration of 
Rs, 1250/- p.m. in addition to T.A., D.A. and sitting fee. The pay­
ment of monthly salary is not covered by the 'compensatory allow­
ance', The other non-official members get first class fare as T.A. and 
D.A. @Rs 15-/- per day and sitting fee for attending a meeting 
@ Rs. 15/- per day. These payments are however, less than the 
'compensatory allowance'. But the Board exercises' executive and 
financial powers and is'ina'position to 'wield influence and patron­
age. As such, the Committee feel that the Chairman (if non-official) 
and, non-official members of the Rajasthan State Agriculture 
Marketing Board ought not to 'be exempt from disqualification;' . 

; Tran.<rport and Communications Board (GovETnment Of Maharashtra) 

2.7 The Committee note that the payments admi'Ssible to non­
official members of the Maharashtra Transport and Communica­
tions Board' (including MLA,IMLCs, if any) other than the Chair­
man of a functional Board, by way of. sitting fee (@ Rs. 50/- per 
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day for att~tl(irrig th~' meeting), T.A (admi&sible by the hig~~i 
class of transp~rt) ,alld D:A (~,Rs. ,30/- per day), are more 
than tl1e 'compensatory allowance'., H9~ev~r, iI;L tPe case of a 
member of the State ~gislature" if ~IlYI, on t~ BQ~:rd, T.A. is 
governed in accordance with the pr<?yisions contained in the 
Members of Bombay Ledislatu~e (Allowances) Rule;, 1959, in 
respect of any journey u~dertaken within the, area of the Bombay 
Metropolitan Region. . Besides T.A and D.A., the non-official 
Chairman of the Board IS paid. ho!':orariu,m @Rs. 1000/- p.m. and 
he is also entitled to other perks like free telephone and official 
vehicle which are not covered by the, 'compensatory allowance'. The 
functions of the Board are also qf executive and financial nature. 
As such, the Committee feel. t,hat all the non-official members (in­
cluding the Chairman) are likeiy to attrac~, disqualificati~m for being 
chosen as, and for being, a member of .either House of Parliament 
under Article 102 (1) (a) of the Constitution. 

Water Resources Management Board (Government of Maharashtrtl) 
2.8 The Conirhittee note that, thepaymel).ts admissible to no~­

official members of the Water Resources Management Board (in­
cluding MLAs and MLCs, if any) other than the Chairman of a func­
tipnal Board,by, way of :sittiIlg fee @Rs. 50/- per day for attend­
ing the meeting), T.A (adlnissible by the highest class of tr~sport) 
and D.A. (@Rs. 3fr/- per day), are more than the 'co~pensato.ry 

allowance'. However, in the case of a member of the State Legis­
lature, if any, on the Board, T.A. is governed in accordance with the 
provisions contained in the Members' of Bombay LegIslature (Allow­
ance)' Rules, 1959, in resPect of any journey tilideita'ken wit~ the 
area of the .Bombay MetroPolitan Region. :Bes~des T.A. an~' D:~., 
the non-official Chairman of the Board is paid honorarium 
@RS. 1000/- p.m. and he is also entitled to other perks like tree teie­
phone and official vehicle which are not covered by the 'compen­
satory' allowance'. The furictions of the Board are also of executive 
and financial nature. As such, the Committee feel·that all the non­
official members (including'the' Chairman) are likely to attract di~­
qualification for being chosen as, and for being; a member of either 
Hoose of Parliament under Article 102 (1) (a) of the Constitution. 

Housing Urpa~ Renewal and F;cology Board (Government of 
MaharaShtra) , 

2.9 The Committee note that the payments admissible to non-. 
official memoers of the Housing, Urban Renewal and Ecology Board; 
(including MLAs and MLCs, if any) other than the Chairman of 
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a !tUictlonaI B6a.rd, by way of sihilig fe~ (@ Rs" 50/- per day for 
attending the meeting), T.A. (admissible by the highest claS6 of 
transport) and D.A (@Rs.30,per day),are more t~n the 'COQ"l-
penSatory all~wance'. However, ip the case of a member oft~ 
State Le~slature, if any, on the Board, T.A is govern~d in accord­
ance with the provisions conblined hi the' Members of Bombay 
Legislature (Allowances) Rules, 1959, in respect of any journey 
undertaken within the area of the Bombay Metropolitan, Region. 
Besides T.A and D.A., the non-official Chairman of the Board" ts 
paid honorarium @ Rs. 1000/- p.m. and he is also entitled to other 
perks like fr'ee telephone and official vehicle which are not covered 
by the 'compensa'to~y allowance'. The functions of the Board ~re 
also of ex~cutive and finanCial nature. As such, the Committee feel 
th~t' aU the non-official members (including the Chairman) ,~re 
likely to, attract disqUlllification fot; being chosen as, and for being, 
a member of either House of Parliament under Article 102 (1) (a) of 
the Constitution. 

2.10 While arriving at the . decision in respect of the Boards 
mentioned in paragraph 2.7, 2.8 & 2.9 above, the Co~mittee have 
taken note of the fact that in terms of Section 10.(1) of the Bombay 
Metropolitan Region Development AuthOrity Act, 1974, under which 
the said Boards have been cor..stifuted, a' member (including' the 
Chairman or, Vice-Chairman) . of the Authority or any. of its Com­
mittees or ,bodies shall not be diSqualified Under Aiticle 191 of t~e 
Constitlltion for being cho~nas,and for being, a member of uie 
State Le~siature or any local' auhiority merely by, reason of . the 
fact that he is a member of the Authority or any of its Commit'tees 
or Boards. 

Maharashtra SUIte Legal Aid and Advice Board (Government of 
Maharashtra) 

2.11 The Committee note that .the executive, Chairman of the 
Maharashtra State Legal ,Aid and Advice Board is entitled to receive 
an honorarium of Rs. 1000--1560 p.m. whi';:h is not covered by the 
'Compensatory allowance'. The other non-official ,members (includ­
ing one Member of Parliament)' are entitled to TA ,and DA which 
do not exceed the 'compensatory allowance'. The functions of the 
Board are, however, exeC'Utive and financial in nature and its mem­
bers are in a position to wield influence. As such, the Committee 
feel that the non-official memben; (including the executive Chair­
man) of the Board ought not to be exempt from disqualification. 
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Bo,mb~y Metropolitan Region Development Authority-(GOvem-
, me1It of Ma1'uirashtr4) 

2.'12.. The Committee note that the payments admissible to non­
o~~lal m~mbers of the Bombay MetropolitlUl Region Development 
Authority (including MLAs/MLCs), other than the Chairman oia 
functional Board, by way of sitting fee, T.A. and D.A. are more 
than the 'compensatory allowance'. Besides, the functions of the 
said' A'lithority are also of executive and financial nature. Assuch, 
the Committee feel that the non-official members of the Authority 
are likely to attract disqualification under article 102(1) (a) of th~ 
Constitution and ought to be disqualified. Before arriving at this 
deciSion, the Committee have taken note of the ,fact that in tenus of 
SeCtion 10(1) of the Bombay Metropolitan Region Development 
Autnority Act, 1974, under which the said Authority has been 
constituted, a member (inclurLng, the Chairman or Vice-Chairman) 
of th~ said Authority or any of its CommitteeG or bodies shall not 
be disqualified under Article 191 of the Constitution for being chosen 
as, and for being, a member or councillor of the State· Legislature 
or ®y local Authority merely by r.eason of the fact that he is a 
member of the Authority or any of its Committees or Boards. 

. , 

Tamil Nadu Wakf Board-(Government of Tamil Nad1£). 

2.i3"The Committee note that the Joint Committee on Offices of 
Profit (Futh Lok Sabh>a) had examined the Marathwada Wakfs 
Board and recommended vide, paragraph 16 of their Sixteenth. Re-
pori ",(Fifth Lok £abha) as follows: . 

"The Committee 'note that the payment admissible to- the 
members of the Marathwada Wakfs Board (Maharashtra) 
. (other than the Chairman) is less than the 'coI):lpensatory 
.allowance'. But an honorarium of Rs. 300/~per month is 
paid to the Chairman of the Board. This amount does not 
come within the ambit of 'compenSatory allowance' as 
deflned in: section 2 (a) {jf the Parliament (Prevention of 

. Disqualification) Act, 1959. AlSo, the Board carries execu-
- . , , 'tiveandfinancial powerS. However, in view of, the pro­

'\,iSton 'of Section 24 of the Wakf Act, 1954, which declares 
that the Offices of Chairman and Members of' a State 
Board shall not disqualify, and shall be deemed never to 
have disqualified, the holders thereof for being chosen as, 
or for being Members of Parliament, the Committee feel 
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that the Membership of the Board (including ChairiUan­
ship) ought to remain exempt from disqualification for 
membership of Parliament." 

[l6R (JCOP-5LS), paragraph 16, p. 4] 

The Committee further note that in the case of the Tamil Nadu 
Wakf Board also, the payment admissible to the members of the 
Board is less than 'the 'compen~tory allowance' .. However, 'the 
:Bo'Srd performs executive and financial, power~. The Committee 
'aiso note that under Section 24 of the Wakf Act, 1954, the oftlcei' Of 
ClUtirman and members of a S~te Board have been declared as riot 
to disqualify, and should 'be deeIIled never· to have disqualified,-"the 
holders thereof for being chosen as or for being, Members of Parlia­
ment. Hence, the Committee feel that the non-official members of 

. the Tamil Nadu Waitt Board ought to be exempt from disqualifica-
tion .foJ;' membership of Parliament. . '. , 

state Organising Committee on Nehru Yuvak Kendras, Tamil.Nadu 
(Government of Tamil Nadu) . 

2.14 The Committee note that the Joint Committee on Offices of 
'Profit (Fifth Lok Sabha) had ~amined a similar body known.as 
State Organising Committee for Nehru Yuvak Kendra, Port]3lair 
(Andamans) 'and recommended that membership of that body ought 
to be exempt from disqualification for membership of Parliament 
vide Eighteenth Report (Fifth Lok Sabha), paragraph 26, pp. 1t-11 
(Item No. 25). 

The Committee further note that the non-official members of'the 
Tamil Nadu State Organising Committee are entitled to T.A. and 
D.A. which are less than the 'compensatory allowance'. Besides, the 
functions of the Co~ittee are mainly advisory in nature .. As 
such, the Committee feel that the non-official membel't'l of the Tamil 
Nadu State Organising Committee ought to be e'xempt from .d,i: .... 
qualification. 

State Council of Vocational Education, Karnataka (Government of 
Karnatak4) 

2.15 The Committee note that the non-offi.cial members of the 
State Council of Vocational Education, Karnataka are entitled to TA 
and DA which are less than the 'compensatory allowance'. Besides, 
the functions of the State Council are mainly adviSOry in nature. 
Hence, the Committee feel that the membership of the said Council 
ought to be exempt from disqualification. 
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!l~J4i'!'f1 Of<?ffice ,C?f ,Chc£i~n, ~overnmenJ Fruit prese7'vation 
,n"'!ii!:to;1l; ,~i'!'-gtam-<:1fL,!,?:J.if!LJion 'soug/U ,by ShTi 1.... S. Sating, 

It.P. (Rajya; Sabha)-whether it would involve an'office of profit 
resulting in dis'qual,itiAAt~ oj m~mbe~8hip of Rajya Sabha. 

rI!' { ~ ''!'" _~" ,.' ,. _ ,", J : ,_ • 

2.16 Shri L. S. Saring, Member, Rajya Sabha, in his letter dated 
~6 July, '1982 addressed tothE!( :seCretalj-General, RalYa' paJlha, 
stated that he had been ~pproached 'by 'th,e '<¥~e~entH! ,Sik~)o 
~ccept the post' of Chai~; 'GoyemmeIit ~f ~~serya,tion1~c­
~9J.'Y, Sinprif (a, Sta:te GO'irerrlihent . owned 'Qt~~atIoll). 'I1e' ae.. 
.~'10 know ~hether hbiahii .of'~hi s.~&r~~~·§i't~f~~1+"o~ed 
~l'y would eottie Withln'"the am~itor :~e ~f Pr<w-t' ~g ,wti,e-_ 
~.r }rts ac,c~tance of tM' ~aia -omc~. ~~~,·~<?un£ .1:0' .djscW.~Fa­
ti~ 'as a m~i- of R'ajya' S'abTia:" '," ':' ," '... ',;r·o , ....• ~ 

: c •. #"'O,"!. .;- , -, • !f:..... 't'.1Io.-

Mis aforesaid letter, in or:igina)., was forwarded by the Rajya 
Sabh Secretariat 'to the Lok Sabha 'SeCretariaJ'1or placlilg'~'t'h:e 
matter before the Joint Committee 'on ~~e,; of ,Profit ,for a.d~~ . 

• ;?~. ._ .~ "'.',' ,-.,';';" ,_~.r' .... ',~li~ ,~ .. ..--'J."t: ..• "!"),"!. r"~ r '·"n; ... ,',r \,.,' :'r .. t.::..:, 

From the particulars furnished by the Sta~ Government on 23 
August, 1982, on a J,"eference made to theIn, the ,Commit,tee haY1! ob-
'S~~ that tile ~fijf~.~rs' .of .th~~ ~oiu:<~e p#d o~it¥ni :~~ , ~t the 
r~,t!! of Rs. ~O,~!: ~t'sl,~ti.ng ;wJ¥cli ~;cc~~s the ~coIl,l;tM!npatory ~ow­
aliCe'. In a:dditl(m, the C)lamnan receives a rent tree hO'USe or a 
libuSe rent 'atio~nCle ·o.f~:,lOOJ'- p:~. in lieu ~reof ~nd free' use 
dCa' Government" vehicle' or a conveyance allowance @ Es. ~O!­
p.rti. in lieu" therec.£: B~sides, th"e Board exercises 'executive and 
financial powers. As such, the Committee feel that the Chairman 
and non-o!ficial members, if appoiii~d on the saia Board, are likely 
·to a.ttract the provisions of Article I02(}) (il)' of~lie Constitut1;on, 

. While arriving at the above decision, the Committee have taken 
p~~~' i o~ the, ~ac.t ~hattJ1e ~.I¥m 'Legislative Assembly Members 
~moval of Disqualifications (Amendment) Ac.t, 1981, prevented 
U.t.:'A,s. from incurring disqualification for holding the office of 
Chairman or a member of the Board of Direetors of the Government 
l?'u1t Preservation Factory. 

T • c,. ,-

In this connection, the Committee have also noted the case of 
nomination of Shri K. D. S'Illtanpuri; M.P. by the State Government 
of Himachal Pradesh as Vice-Chainnan of H.P. Scheduled Castes 
Development Cotporation. In that caSe the Committee had, in 
pn'agraph 2.17 of their First Report '(Seventh !.Ok Sabha), held 
that Shri Sultanpuri, on his nomination - as Vice-Chairman of 'the 
said Corporation, ought not to be exempt. from disqualification be-
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cause of the functions and powers to ,be exercised by him as Vice­
Chairman being of execu~ive and financial nature and also invUlw 
6f'~he'regUhiI; monthlyl payments of Rs: $00/- p.m. byway' of 
conveyance allowace and Rs. 400/- p.m. as an allowance' in lieu of 
"flie 'seniifurni~hed residence. 

Pondicherry State Sl?orts Council (Pondicherry) 

2.17 The Joint Committee on Offices of Profit, at their sitting held 
on 14 April, 1982, held 'over consideration of Memorandum No. 4Z re-­
~g .the Pon~ch~!TY State~~rts Council pending receipt ''Of 
1tJtther mformation oli the fol~owmg points: . . , 
f. <, ..• .,.,. 

"Whether before nOminating two Members of Parliament as 
.' members of the said SPOrts· Cdiin6'I, 'the Go.J-ernment of 

J?~ndicherry had examfned th~ qdest16h*h'et~~i "their 
nomination to the said Sports Council woilfa'a:tthci' Hie 
provisions of Article 102(1) of'~ Constitution, and 
thereby they mfght 'be deemed t6 h'bld an""QtHce of Profit' 
under the Govern.ment. ", .' , '\.. , 

On the matter being taken up with the Government of Pondi­
cherry (Revenue Department), t4eCorruruttee have been informed 
,by them in this conllection as tolIows:~ " 

" . . the membership of the Members of Parliament (both 
Rajya Sabha and Lok Sabha) of Pondicherry, on the 
Pondicherry State Sports Council is only honorary. Their 
nomination as members of the Sports Council' does not 
involve any appointment to.' any office as such. In the 
circumstances, the nomination of the 'members of Lok 
Sabha and Rajya Sabha of Pondicherryon the governing 
body of the Pondicherry State Sports Council does not 
attract the provisions of Article 102(1) (a) of the 
Constitution." 

The Committee have, however, noted that the function and 
powers of the said Sports Council include, inter alia, sanction of 
financial assistance to sports and youth welfare organisation; 
acceptance Of' Grants-in-aid from the State and Central Govern­
ments and to receive donation~; raising of funds in any manner and 
to utilise the funds for the objects of the grant. The Council also 
organises, establishes and runs coaching or training centres for 
training of coaches physical education teachers, players and athletes. 

The Committee further note that though no remuneration is paid 
to the non-official members of the Council yet it exercises executive 
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\ and financial powers and its members wield influence and powe~: by 
way of patronage. Hence, the Committee feel that the non-officijll 
members of the Council ought not to be exempt from disqualifica~ion. 

Steering Committee under National Rural Employment Programme, 
Pondicherry 

2.18 The Committee note that the payment admissible to: non­
official membfi!r:; (including MPs/MLAs, if ~ny) of theStee;ri:!J.g 
Committt'e by way· of TA/DA does. not exceed the 'compelliiatory 
allowance'. Besides, the functions of the Committee are also ad­
visory in nature. Hence, the Committee feel that the non-official 
members of the Steering Committee under the National Rural Em­
ployment Programme, Pondicherry ought to be exempt from 
disqualification. 

State Level Selection Committee, Andaman and Nicobar Islands 
(Union Territory of Andaman and Nicooor Islands) 

2.19 At their sitting held on 2 February, 1982, the Joint Commit­
tee on Offices of Profit deferred consideration of Memorandum No. 
29 regarding the State Level Selection Committee of Andaman and 
Nicobar Islands pending receipt of further information on the fol­
lowing points:--

"(i) the purpose for which the State Level Selection Commit­
tee selects an ind).vidual/institution who/which has done 
the best work in the year in the cause of children/in any 
branc~ of child welfare; 

(ii) the benefit which the selected one' gets; and 

(iii) the rules/guidelines, if any, for the Selection Committee 
to guide them in such selection." 

The Andaman· and Nicbbar Administration, vide their communi­
cation dated 10 May, 1982, has furnished the requisite infonnation 
as contained in Appendix II. 

From the perusal of the said information, the Committee' have 
noted that no remuneration is payable to the non-official membel's 
of State Level Selection Committee.' The functions of the Commit­
tee are also limited to the eXtent of selecting an individual and an 
institution who have done best work in the cause of children and 
in any branch of ~hild welfare. The final selection in the matter, 
however, rests vlith the National Committee. Hence, the Committee 
feel that the non-official members of the State Level Selection Com,.. 
mittee ought to be e'xempt from disqualification. 
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Co-ordination Committee jor Integrated Child Development Servicea 
Scheme, Dadra and Nagar HaveZi 

2.20 The Committee note that the payment admissible to the non­
-official members of the Co-ordination Committee for Integrated 
Child Development Services Scheme in Dadra and Nagar Haveli is 
less than the 'compensatory allowance'. The functions of the Com­
mittee 'are also mainly advisory in nature. As such, the Committee 
fe;el that the non-official members of the Co-ordination Committee 

~ -ought to be exempt from disqualification. -

Food Adulteration Advisory Committee, Dadra and Nagar Haveli 

2.21 J:'he Committee note that the non-official members of Food 
Adulteration Advisory Committee in Dadra and Nagar Haveli are 
not entitled to any remuneration. The functions of the Committee 
are also mainly advisory in nature. As such the Committee feel that 
the non-official members of the Food Adulteration Advisory Com­
mittee ought to be exempt from disqualification. -

Implementation oj Recommendations oj the Committee 
2.22 The Chairman informed the Committee that at their sitting 

held on 26 February, 1981, the Committee had urged the MinistrY 
of Law, Justice and Company Affairs (Legislative Department) to 
draft a comprehensive Bill, based on the recommendations of the 
Committee made in their -various Reports during the Second, Third, 
Fourth and Fifth Lok Sabha and place the same before the Com­
mittee for their scrutiny and comments. The Ministry were accord­
ingly requested to finalise a comprehensive Bill and submit the same 
for scrutiny of the Committee at an early date. In their reply, the 
Ministry had informed that the Bill was under preparation. There­
after, the Ministry had been intimating different dates, from time 
to time, for finalising the Bill and placing it before the Committee for 
their scrutiny. In their last communication dated 26 July, 1982, the 
Ministry of Law, Justice and Company Affairs stated as follows:-

" . . As we are busy presently with the current work of the 
Parliament session, it may be possible for us to take up 
drafting of the Bill only after the end of the current 
session of Parliament. 

Therefore, we would be able to send the Draft Bill by the end 
of September, 1982 . . . " 

2.23 The Committee regret to observe that the question of in-
troducing a comprehensive Bill to give effect to the recommenda­
tions of the Committee has been pending since long. The Committee 
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express their distress that despite the extension granted. by them to-, 
the Ministry of Law, Justice and Company Affairs to finalise the: 
draft legislation by the end of September, 1982 without asking f9r 
further extension of time in this regard, the Ministry has miserably 
failed. to do so. The Committee cannot help expressing their dis­
pleasure over the unjustified delay in finalising the proposed legis­
lation by the Ministry and placing its draft before the Committee 
for their scrutiny and comments before an amending Bill is intro­
duced by the Government in Parliament to give effect to their 
recommendations. The Committee exhort the Ministry of Law,. 
JustiCe and Company Affairs to finalise the proposed legislation 
D.OW,latest by :U January, 1983 so that the same could be considered 
by the Committee well' in time and a report thereon presented to 
the House during the ensuing Budget Session. 

NEW DELHI; 

December, 17; 1982 

Agrshayana 26, 1904 (Saka) 

GULSHER AHMED 

Chairman, 
Joinf Committee on Offices 

Of Profit 



APPENDIX I 
(Vide para 1.2 of the Report) 

MINUTES OF THE JOINT COMMITTEE ON OFFICES OF 
, PROFIT 

(SEVENTH LOK SABRA) 

XXIV 
(TWENTY-FOURTH SITI'lNG) 

The Committee met on Friday, 6 August, 1982 from 15.00 to 15.50 
hours. j 

PRESENT 

Shri Gulsher Ahmed-Chairman 

MEMBERs 
Lok Sabha 

2. Shri Rarish Kumar Gangwar 
3. Shri Virdhi Chander Jain 
4. Shri S. A. Dorai Sebastian 
5. Shri N. K. Shejwalkar 

Rajya Sabha 
6. Shri Syed Rahmat Ali 

7. Shri Robin Kakati 

SECRETARIAT 

1. Shri R. G. Paranjpe-Joint Secretary 
2. Shri 8. D. Kaura-Chief Legislative Committee Officer 
3. 8hri T. E. Jagannathan-Senior Legislative Committee 

Officer 

• • • • 
5. The Committee then took up for consideration Memorandum 

No. 80 regarding nomination. of 8hri Jitendra Prasada, M.P. to the 
State Transport Authority, Uttar Pradesh by the Government of 
U.P. 

• * *Omitted portions of the Minutes are not covered by this Report. .-
15 
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6. The Committee noted that the State Transport Authority, Uttar 
Pradesh consisted of both officials and non-officials. The Chainnan 
of the' Authority was an official. The Committee also. noted that 
the payment of TA and DA to the .non-official· members of the 
Authority was at the same rates as were payable to Class I Officers 
of the State Government (exact rates not intimated by the State 
Government). The Committee further noted that the State Trans­
port Authority of Uttar Pradesh exercised the following powers:-

(a) to co-ordinate and regulate the activities and policies of 
the Regional Transpoct Authorities, if any, of the State; 

(b) to perform the duties of a Regional Transport Authority 
where there is no 'Such authority and, if it thinks fit or if 
so required by a Regional Transport Authority, to perform 
those duties in respect of any route common to two or 
more regions; 

(c) to settle all disputes and decide all matters on which 
differences of opinion arise between Regional Transport 
Authorities; and 

(d) to discharge such other functions as may be prescribed. 

7. Besides, the Authority was also required to discharge, inter 
4lia, the follo~ing functions under Motor Vehicles Act, 1939:-

(1) To grant permits for use of vehicles in any public place 
(Sec. 42). . 

(2) To control road transport (Sec. 43). 

(3) To grant stage carriage permits (Sec. 48). 

(4) To grant Contract Carriage permits (Sec. 51). 

(5) To grant public carrier's permit (Sec. 56). 

(6) To cancel or suspend permits (Sec. 60). 

(7) To grant temporary permits (Sec. 62). 

8. In this connection, the Committee also noted that while 
reviewing their earlier recommendations regarding certain State 
and Regional Tran'Sport Authorities of Andhra Pradesh, Bihar, 
Gujarat, Haryana, Kerala, Madhya Pradesh, Maharashtra, Punjab, 
Rajasthan. Delhi, Goa, Daman and Diu, Orissa and Dadra and Nagar 
Haveli, the Joint Committee on Offices of Profit (Fifth Lok Sabha) 
had observed as under:-

"The Committee note that all the State Transport and Regional 
Transport Authorities have been constituted under the 
same Act, viz., the Motor Vehicles Act, 1939, and have the 
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same functions and powers. Inter alia, they possess the 
power to issue permits, and are. in .a position to wield 
influence. -They can also exercise quasi-judicial powers. 
As such, the Committee feel that not only the Chairman­
ship and Secretaryship but even ordinary membership of 
all the Authorities mentioned in para 31 above ought not 
to be exempt from disqualification. The Committee desire 
that the Parliament (Prevention of Disqualification) 
Amendment Bill, 1974, now pending before Rajya Sabha 
should be amended to thi'S effect." 

[13R (JCOP-5LS), para 35, p. 11]. 

9. After some discussion, the Committee were of the view that 
the members of the said Authority (including Shri Jitendra Prasada, 
M.P.) on their appointment as members of the Authority, ought 
not to be exempt from disqualification. 

10. Thereafter, Shri Hari'Sh Kwnar Gangwar,. M.P. pointed Qut 
that on certain committees/bodies set up by State Governments, a 
member of State legislature could be nominated without incurring 
'any disqualification whereas the Joint Committee on Offices of Profit 
had been taking the view that . membership of those committees/ 
bodies in the case of Members. of Parliament would incur disquali­
fication; 

11. The Committee were informed that Parliament and State 
legi'slatures had their own Prevention of Disqualification Acts. The 
P'arliament (Prevention of Disqualification) Act, 1959 was appli­
cable to Members of Parliament only. Similarly, State enactments 
on the subject were applicable to members of the respective State 
Legislatures. The Committee then desired that copies of State Acts 
relating to Andhra Pradesh, Bihar, Madhya Pradesh, Maharashtra 
and Uttar Pradesh which gave exemption to M.L.As of those State 
Legislatures from disqualifications under Article 191 of the Con­
stitution, might be procured from the State Governments concerned 
and made available to members of the Committee for their perusal. 

Implementation Of recommendations Of the Committee 

12. Thereafter, the Chairman informed members that the 
Committee at their sitting held on 26 February, 1981, had desired 
the Ministry of Law, Justice and Company Affairs (Legislative 
Dep'artment) to draft a comprehensive Bill, based on the recommen­
dations of the Committee made in their various Reports during the 
Second, Third, Fourth and Fifth Lok Sabha and place the same before 
the Committee for their scrutiny and comments. The Ministry were 
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accordingly requested on 28 February, 1981 to finalise a compre­
hensive Bill and submit the same for scrutiny of the Committee at 
an early date. In their reply, the Ministry had informed that the 
Bill was under preparation. Thereafter, the Ministry had been 
intimating different dates, from time to time, for finalising the 
Bill and placing it before the Committee for their scrutiny. In their 
~ast communication dated 26 July, 1982, the Ministry of Law, 
Justice and Company Affairs stated as follows:-

" .... As we are busy presently with the current work Of the 
Parliament session, it may be possible for 1.\S to take up 
drafting of the Bill only after the end of the current 
session of Parliament. 

Therefore, we would be able to send the Draft Bill by the 
end of September, 1982 ..... " 

13. The Committee observed that the question of introducing a 
Comprehensive Bill to give effect to the recommendations of the 
Committee had been pending since long. The Committee empha­
sised that the proposed legislation should be finalised by the Ministry 
by the end of September, 1982 positively and no further exten'Sion 
()f time be allowed to them in the matter. 

The Committee then adjourned. 



XXV 
TWENTY-FIFTH SITrING 

The Committee met on' Thursday, 16 September, 1982 from 15.00 
::to 16.20 hours. 

PRESENT 

Shri Gulsher Ahmed-Chairman 

2. Shri Ajitsinh Dabhi 

MEMBERS 

Lok Sabha 

'3. Shri Virdhi Chander Jain 
4. Shri Rashid Masood 
5. Shri S. A. Dorai Sebastian 
6. Shri N. K. Shejwalkar 

Rajya Sabha 
'7. Shri Syed Rahmat Ali 
8. Shri Dinesh Goswami 
9. Shri Robin Kakati 

10. Shri Lakhan Singh 
11. Shri Ram Bhagat Paswan 

8EcRETAMAT 

1. SIiri S. D. Kaura-Chief Legislative Committee OtJicer 
2. Shri T. E. J agannathan-Senior Legislative Committee 

Officer 

2. The Committee took up for consideration'Memoranda Nos. 81 
,to 89 relating to the following Committees/Boards/Councils etc. 
~onsiituted by Central and State Governments and Union Territory 
Administrations: 

Pondicherry State SpOrts Council-(Memorandum No. 81) 

3. The Joint Committee on Offices of Profit at their sitting held 
on 14 April, 1982, had held over consideration of Memorandum 
No. 42 regarding the Pondicherry State Sports Council pending 
receipt of further information on the following points:-

"Whether before nominating two Members of Parliament 
as members of the said Sports Council, the Government 

19 
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of Pondicherry had examined the question whether their 
nomination to the said Sports Council would attract the 
provisions of Article 102(1) of the Constitution, and 
thereby they might be deemed to hold an 'Office of Profit' 
under the Government." 

4. The Committee were informed that the Government ofPondi­
cherry (Revenue Department) with whom the matter was taken 
up had furnished the following information in that connection:-

" .... the membership of the Members of Parliament (both 
Rajya Sabha andLok Sabha) of Pondicherry, on the 
Pondicherry State Sports Council is only honorary. Their 
nomination as members of the Sports Council does not 
involve any appointment to any office as such. In the· 
circumstances, the nomination of the members of Lok 
Sabha and Rajya Sabha of Pondicherry on the governing 
body or the Pondicherry State Sports Council does not. 
attract the prOvisions of Article 102(1) (a) of the Con'sti­
tution." 

5. The Committee noted that the functions and powers of the 
Sports Council included, inter aUa sanction of financial assistance 
to sports and youth welfare organisation; to accept grants-in-aid 
from the State and Central Governments; to receive donations; to 
raise funds in any manner; and to utilise the funds for the objects 
of the grant. The Council 'also- organised, established and ran coach­
ing or training centres for training of coaches, physical education 
teachers, players and athletes. 

6. The Committee further noted that though no remuneration 
was paid to the non-official members of the Council, it exercised 
executive and financial powers and its members wielded influence 
,and -power by way of patronage. Hence, -the Committee felt that 
the non-official members of the Council ought not to be exempt from 
disqualification. 

State Level Selection Committee (Union Territory Of Andaman and 
Nicobar Islands) (Memorandum No. 82) 

7. At their sitting held on 2 February, 1982, the Joint Committee 
on Offices of Profit had deferred consideration of Memorandum N!>. 
29 regarding the' State Level Selection Committee of Andaman and" 
Nicobar Islands -pending receipt of further information on' the 
following points:...;.. 

"(i) the purpo~ for which the State Level Selection Com­
mittee selects an individual/institution who/which has 
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done the best work in the year in the cause of children/ 
in any branch of child welfare; 

(ii) the benefit which the selected one gets; and 

(iii) the rules/guidelines, if any, for the Selection Committee 
to guide them 'in such 'Selection." 

8. The Andaman and Nicobar Administration, vide their com~ 
munication dated 10 May, 1982, furnished the requisite information 
as contained in the Annexure. 

9. From the perusal of the said information the Committee noted 
that no remuneration was payable to the non-official members of 
State Level Committee. The function of the Committee was also 
limited to the extent of selecting an individual and an institution 
who had done best work in the caU'se of children and in any branch 
of child welfare. The final selection in the matter, however, rested 
with the National Committee. As such, the Committee felt that 
the non-official members of the Committee ought to be exempt from 
disqualification. 

* * * * 
Railway Reforms Committee-(Memoraridum No. 84) 

11. The Committee noted that the non~fficialmembers of the Rail­
way Reforms Committee were entitled to draw sitting fee at the rate 
of Rs. 150/~ for each meeting of the Committee and in addition they 
were paid D.A. at the rate of Rs. 28/- per day plus actual T.A. The 
payments thus made to the non-official members (including Chair­
man) exceeded the 'compensatory allowance', as defined in Section 
2(a) of the Parliament (Prevention of Disqualification) Act, 1959. 
The Committee also noted that although it was a High Power 
Committee to examine and review the working of the Railways in 
a comprehensive manner, yet it did not enjoy executive or financial 
powers. However, in view of the payments made to them which 
exceeded the 'co~pensatory allowance', the Committee felt that 
the non-official members (including Chairman) ought not to be 
exempt from disqualification.· 

Ste~ring Committee under National Rural Employment Programme, 
Pondicherry- (Memorandum No. 85) 

1~. The Committee noted that the payment admissible to non­
official members (including :MPs/MLAs, if any) of the Steering 

. • •• Omitted pOrti'Ons of the Mlnutes 31"e not covered by' th4; Report, 
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Committee by way of TA/DA did not exceed the 'compensatory 
allowance'. Th~ functions o£ the ~ommittee were also advisory In 
nature. As such, the Committee felt that the non-official members 
of the Steering Committee/under the Nationai Rural Employment 
Programme, Pondicherry ought to be' exempt from disqualification. 

Rajasthan State Agriculture MarketJing Boatrd, Jaipur (Memoron.­
dum No. 86) 

13. The Committee noted that the Chairman of the Marketing 
Board (if non-official) was allowed a monthly remuneration of 
Rs. 1250/- p.rn. in addition to T.A, D.A. and sitting fee. The pay­
ment of monthly salary was not covered by the 'compeI1'Satory 
allowance'. The other non-official members got first class fare as 
T.A and D.A @Rs. 15/- per day and sitting fee for attending a 
meeting @'Rs. 15/- per day. The payment was, however, less than 
the 'compensatory allowance'. But the Board exercised executive 
and financial powers and was in a position to weild influence and .. 
patronage. As such, the Committee felt that the Chairman (if non-
official) and non-official members of the Rajasthan State Agriculture 
Marketing Board ought not to be exempt from disqualification. 

* * * * 
Development Council for printing including Litho Printing Industry 

(Ministry of Industry-Department of Industrial Development) 
-(Memorandum No. 88). 

15. The Committee noted that the non-official members of the 
Development Council were entitled to draw actual T.A. only which 
was covered by the 'compensatory allowance'. Besides, the func­
tions of the Committee were mainly advisory in nature. As such, 
the Committee felt that the membership of the Development 
Council ought to be exempt from disqualification. 

* * * * 
(1) Board of Directors and (2) Executive Committee of the Central 

Warehou,c,i.ng Corporation (Ministry of Agriculture', Department 
of Food)-(Memorandum No. 89). 

16. The Committee came to know that the Central Warehousing 
Corporation was included in Part I of the Schedule to the Parlia­
ment (Prevention of Disqualification) Act, 1959, ~ disqU!&lifying 
thereby only the Chairman of the said Corporation. But as one of 

···Omitted portions of the Mi'hutes al"e not covered by this Report. 
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the functions of the Joint Committee on Offices of Profit was to 
scrutinise from time to time the Schedules to the Act ibid and to 
recommend any amendment in the said schedules whether by way 
of addition, ommission or otherwise, the body was being examined 
by the present Committee. 

The Committee noted that the non-official Directors other than 
M.Ps. and M.L.As. of the Central Warehousing Corporation were 
~titled to sitting fee of Rs. 100/- for each sitting of the Board of 
Directors and Rs. 50/- for each sitting of Executive Committee 
besides actual TA and DA to which they were entitled. Non-official 
Directors who were M.P.s were entitled to actual TA pl~ D.A. 
@Rs. 51/- per day and no sitting fees were payable to them. Simi­
Jarly, M.L.As. were entitled to only T.A and D.A. at the rate 
payable to Grade I Officers of the State. Thus, whereas the pay­
ment admissible to non-official Directors other than M.Ps. and 
M.L.As. were more than the 'comperu.--atory allowance', as defined 
in Section 2 (a) of the Parliament (Prevention of Disqualification) 
Act, 1959, the payment. admissrble to M.Ps. and M.L.As. was within 
the limit of 'compensatory allowance' .. It was, however, noted that 
the Board of Directors and the Executive Committee exercised 
executive and financial power:;, and were in a position to wield 
influence and patronage. As such, the Committee felt that all the 
non-official Directors of the Corporation ought to be disqualified. 

In this connection, the Committee also learnt that the Joint 
Committee on Offices of Profit (Fifth Lok Sabha) had also made 
similar recommencmtions in the cas.e of several State Warehousing 
Corporations, for example, in the case of Board of Directors of 
Haryana Warehousing Corporation vide para 13 of Nineteenth 
Report (Fifth Lok Sabha). 

The Committee then adjourned to meet again at 11.00 hours on 
Friday~ 17 September, 1982. 



ANNEXURE 
TO 

(Memorandum No. 82) 

The Andaman and Nicobar Administration, vide their communi­
cation dated 10 May, 1982, have since furnished the requisite in­
formation as follows:-

"(i) The purpose of State Level Committee for selection· of 
individual/in'stitution who/which lias/have performed the 
best work in the year in respect of children in any brarich 
of Child . Welfare, is to recommend the name of an 
individual/institution for the grant of National Awards 
in the above fields. The recommendation is made to the 
Government of India for considering the grant of National 
Awards. 

(ii) (a) Each Award for an individual consists of:­

(i) A cash Prize of Rs. 20,000/_ 
(ii) A citation. 

(b) Each a~ard for the in'stitutions consists of:­

(i) A cash prize of Rs. 100,000/. 

(ii) A citation. 

(iii) Guidelines for National Awards for the best work done 
in a year in the cause of children are as herein under:-:-

,Pfocedure for Sel~ction 

Initially, selection will be made from amongst individuals and 
institutions in a State/Union Territory 'by a Committee appointed 
by each State/Union rrerritory Admiliistration. The Composition 
of this Committee is left to the State Government/Union Territory 
Administration. They may take into consideration the pattern of 
composition of the Nation,a! Selection Committee. 

Final selection is made by a National Committee consisting of 
the following persons:-

1. Minister of State fOr Education and Social Welfare.­
Chairman 

2. Secretary, Department of Social Welfare.-Member 

3. A representative of the Department of Education.-Member 
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4. A representati~ of the Ministry of Health and Family 
Welfare.-Member 

5-6. Two prominent persons in the field of Child Welfare to 
be nominated by Minister of State for education and 
Social Welfare. 

7. Joint Secretary, Department of Social Welfare.-Member­
Secretary. 

Each State GovernmentlUnion Territory Administration will 
forward its recommendations to the Union Department of Social 
Welfare by 31 December, each year. Particulars of the recommen­
dation institutions are required to be furnished in the profonna 
given as Annexure II, and those of the individuals in profonna 
given as AnneX'ure III. Recommendations received after 31 
December are not being considered. 

The Government of India may, at their discretion, consider 
individuals and institutions not recommended by a State Govern­
ment/Union Territory Administration, for the award. 

CTiteria for Selection for Institut1.ons 

The institutions shoUld be those that are not entirely Govern­
ment funded. They could be Government aided or otherwise. The 
institutions should have been in the field of child welfare for at 
least a period of five years and should have to its record a good 
performance in the field. The branches of institutions working 
bJ.dependently will also qualify for selection for the award The 
selection will b~ made solely on the basis of quality of performance 
~nd the number of children covered by the performance. 

For 'individuals 

The individuals to be $elected for the award should have worked 
for the cease of the children for at least a period of five yean;. Paid 
officers of the institutions will not be eligible for selection. The 
sole basis of selection will be the quality of work performed by the 
individual for the cause of the children and its significance for the 
same." 



XXVI 
TWENTY-SIXTH SITTING 

The Committee met on Friday, 17 September, 1982 from 11.00 to 
12.15 hours. 

PRESENT 
Shri Gulsher Ahmed-Chairrhan 

MEMBERS 

Lok Sabha 
2. Shri Ajitsinh Dabhi 
3. Shri Harish Kumar Gangwar 
4. Shri Virdhi Chander Jain 
5. Shri S. A. Dorai Sebastian 
6. Shri N. Ie Shejwalkar 
7. Shri Nandi Yellaiah 

Rajya Sabha 
8. Shri Syed Rahmat Ali 
9. Shri Dinesh Goswami 

10. Shri Robin Kakati 
11. Shri Lakhan Singh 
12. Shri ltam Bhagat Fa/swan 

SECRETARIAT 

1. Shri S. D. Kaura-Chief Legislative Committee Officer. 
2. Shri T. E. Jagannathan-Senior Legislative Committee 

Officer. 

2. The Committee took up for consideration Memoranda Nos. 
90 to 95 relating to the following Committees!Board/Councils etc. 
constituted by Central and State Governments. 

(i) Transport and Communications Board (Government of Maha-
rashtra)-(Memorandum No. 90). 

3. The Committee noted that the payments admh;sible to non­
official members of the Maharashtra Transport and Communications 
Board (including MLAs/MLCs, if any) other than the Chairman of 
'Ii functional Board, by way of sitting fee (@'Rs. 50/- per day for'attend­
ing the meeting), T.A. (admissible by the highest class of transport) 
and D.A. (@Rs. 30/- per day), were more than the 'compensatory 
allowance'. However, in the case of a member of the State Legis-
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lature on the Board, if any, T.A. was governed in accordance with 
the Members o~ Bombay Legislature (Allowances) Rules, Ig59, in 
respect of any Journey undertaken within the area of the' Bombay 
Metropolitan Region. Besides T.A. and D.A., the non"'Official Chair­
man of the Board was paid honorarium @Rs. 1000/- p.m. and he 
was also entitled to other perks like free telephone and official 
vehicles which were not covered by the 'compensatory allowance'. 
The functions of the Board were als.) of executive and financial 
nature. As such, the Committee felt that all the non-official mem­
bers (including the Chairman) were likely to 'attract disqualification 
for being chosen as, and for being, a member of either House of 
Parliament under Article 102 (1) of the Constitution. 

While arriving at the above decision, the Committee tOQk note of 
the fact that in terms of Section 10 (1) of the Bombay Metropolitan 
Region Development Authority Act, 1974, under which the said 
Board was constituted, a member ,(including the Chairman or Vice­
Chairman) of the AuthOrity or any of its committees ot bodies shall 
not be disqualified under Article 191 of the Constitution fOr being 
chosen a's, and for being, a member of the State Legislature or any 
local authority merely by reason of the fact that he was a member 
of the Authority or any of its Committees or Boards. 

(ii) Water Resources Managelltent Board (Government of Maha-
rashtra)- (Memorandum No. 91). 

4. The Committee noted that the payments admissible to non­
official members of the Water Resources Management Board (in­
cluding MLAs and MLCs, if any) other than the Chairman of a 
functional Board, by way of sitting fee (@R's. 50/- per day for attend­
ing the meeting), T.A. (admissible by the highest class of trans­
port) and D.A. (@Rs. 301- per day), were more than the 'compen­
satory allowance'. However, in- the case of a member of the State 
Legislatl'l"e on the Board, if any, T.A. was governed in accordance 
with the Members of Bombay Legislature (Allowances) Rules, 1959, 
in respect of any journey undertaken within the area of the Bomb~y 
Metropolitan Region. Besides T.A. and D.A., the non-offiCial 
Chairman of the Board was paid honorarium @Rs. 1000/_ p,m. and 
he was also entitled to other perks 'like free telephone and official 
vehicle which were not covered by the 'compensatory allowanc.e'. 
The functions of the Board were also of exeCutive and finanCIal 
nature. As such, the Committee felt thlit all the non-official ~em­
hers (including the Chairman) were lil~ely to attract ~isquahfica­
tion for hJ!ing chosen as, and for being, a member of eIther House' 
of Parliament under Article 102(1) of the Constitution. 
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While arriving at the above decision, the Committee took note 
of the faCt that in . terms of Section 10 (1) of the Bombay Metro­
~litan Region Development Authority Act, 1974 under which the 
said Board was constituted, a member (iJ;lcluding the Chairman or 
Vice-Chairman) of the Authority or any of its committees or bodies 
shall not be disqualified under Article 191 of the Constitution for 
being chosen as, and for being, a mem~r of the State Legislature 
or any local authority merely by reason of the fact that he was a 
member of the Authority or any Of its Committees or Boards: 

(iii) Housing Urban Renewal and Ecology Board (Government of 
Maharashtra)-(Memorandum No. 92). 

5. The Committee noted that· the payments admissible to non­
official members of the HoU'sing, Urban Renewal and Ecology Board 
(including MLAs and MLCs, if any) other than the Chairman of a 
fUnctional Board, by way of sitting fee (@Rs. 50/- per day for attend­
ingthe meeting), T.A. (admissible by the highest class of transport) 
and D.A. (@Rs. 30/_ per day), were more than the 'compensatory 
allowance'. However, in the case of a member of the State 
Legislature on the Board, if any, T. A. was governed in 
accordance . wit~ the Members of Bombay Legislature (Allow­
ance's) Rules, 1959, in respect of any journey undertaken 
within the area of the Bombay Metropolitan Region. Beside::; T A. 
and D.A., the non-official Chairman of the Board was paid honora­
rium @Rs. 1000/- p.m. and he was also entitled to other perks like 
free telephone and official vehicle which were not covered by the 
'compensatory allowance'. The functions of the Board were also of 
executive and financial nature. As such, the Committee felt that 
all the non-official members (including the Chairman) were likely 
to attract disqualification for being chosen as, and tor being, a 
member of either HOUse of Parliament under Article 102(1) of the 
Constitution. 

While arriving at the above decision, the Committee took note of 
the fact that in terms of Section 10(1) of the Bombay Metropolitan 
Regi,on Development Authority Act, '1974, under which the &"aid 
Board was constituted, a' member (including the Chairman Or Vice­
Chairman) of the Authority or any of its committees or bodies shall 
not be disqualified under Article 191 of the Constitution for being 
chosen as, and for being, a member of t4e State Legislature or any 
local 'authority merely by reason of the fact that he was a member 
of the A~thority or any of its Committees or Boards. 

6. During consideration of Memoranda Nos. 90-92, some mem­
bers of the Committee pointed out that. the Bombay Metropolitan 
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Region Development Authority Act, 1974 exempted members of the 
State Legislature from disquatification on their appointment to the 
(i) Transport and Communications Board, (ii) Water Resources 
Management Board, and (iii) Housing Urban Renewal and EcolOgy 
Board (bodies set up by the Government of Maharashtra), whereas 
according to the guidelines, laid down by the Joint Committee on 
Offices of Profit, non-official members (including Members of Par­
liament>., on their appointment ~ these bodies, would incur dis­
qualification for being chosen as, and for being a member of either 
House of Parliament. That was an anomalous position and as such, 
the members suggested that a Sub-Committee of the Joint Com­
~ttee might be set up to go into that question in depth so that 
uniform principles could be d~ded \lwn under which no Members 
of Parliament or that of any State ~latlJz:e WOUld get exemption 
in the matter. With a ~w to achieve l.lD,i.fQmlity.tn tb,e matter, if 
it was cog,sidered necessary to ameJ,ld the C9l.lSt.itution, the ~om­
mittee should not hesitate to recommen~ 1<\le ,a~. 

The member$ further maintained that t~efforts should be 
that as far as poasible Members of Parliament and that of the State 
Legislatures should not be lured t9 accept otnoesof Profit. Mem­
bers should not be permitted to go on CoaunitteeslComJ;nissions etc. 
which would jeopardise their independence or which would place 
them in a position of power or influence or in a position where they 
could receiVe some patronage from Government or were themselves 
in a position to distribute patronage. Nor should the Central and 
State Governments enact legislations to prev.ent their members 
from incurring disqualification for being chosen as, and for being, 
a member of either House of Parliament (under Art. 102) or that 
of the Legislative Assembly or Legislature of a State (under Art. 
191). After the Sub-Committee had made a report to the Joint 
Committee, the Chairman and members of the Coinmittee should 
meet the Speaker, Lok Sabha so that some uniformity could he 
achieved in the matter both in regard to Members of .Parliament as 
w~ll as those of the State Legislatures. With that end in view, 
that matter could also be discussed in the Presiding Officers' Con­
fer-ence. 

(iv) Editorial Board for .the Defence Science Journal (Ministry of 
Defence)-(Memorandum No .. 93). 

7. The Committee noted 1that the non~cial members of the 
Editorial Board for the DefenCe Science Journal were entitled to 
T.A. and D.A wP.ich were less than the 'compensatory allowance'. 
Besides, the functions of the· members of the ~ard were only 
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advisory. Aa such, the Commiti'ce felt that the non-official members 
of the Board ought to be exempt from disqualification. 

(v) State Council of Vocationai Education, Karnatak~(Memo­
randum No. 94). 

8. Thie Committee noted that the non-official members of the 
State Council of Vocational Education, Karnataka were -entitled to 
T.A. and D.A. which were less than the 'compensatory allowance'. 
Besides, the functions of the State Council were mainly advisory in 
nature. Hence, the Committee felt that the membership of the 
said Council ought to be exempt from disqualification. 

(vi) Holding of office oj Chairman, Government Fruit Prese'rvation 
Factory, Singtarn-c1ar~fication sought by Shri L.S. Saring, M.P. 
(Rajya Sab~)-whether it would involve an Office Of profit 
resulting in disqualification of membership Of Rajya Sabh~ 
(Memorandum No. 95). 

9. Shri L. S. Saring, Member, Rajya &abha, in his letter d,ated 16 
July, 1982 addressed to the Secretary-General, Rajya Sabha, stated 
that he had been approached by the Government of Sikkim to 
accept the post of Chairman, Government Fruit Preservation 
Factory, Singtam (a State Government owned Organisation). He 
desired to know whether holding of the said Office of the State 
owned Factory would come within the ambit of 'Office of Profit' 
and whether his acceptance of the said office would amount to dis­
qualification as a member of Rajya Sabha. 

Hi,; aforesaidjetter in original was forwarded by the Rajya 
Sabha Secretariat to the Lok Sabha Secretariat for placing the 
matter before the Joint Committee on Offices of Profit for advice. 

From the particulars furnished by the State Government on 23 
August, 1982, on 8. ref-erence made to them, the Committee observed 
that the Members of the Board were paid sitting fee at the rate of 
RS. 100/- per sitting which exceeded the 'compensatory -allowance'. 
In addition, the Chairman received a rent free house or a house 
rent allowance of Rs. 400/- p.m. in lie'll. thereof and free use of a 
Government !vehicle or a conveyance allowance @Rs. 350/ .. p.m. 
m lieu thereof. Besides, the Board exercised executive and finan­
cial powers. As such, the Committee felt that the Chairman and 
non-official members, if appointed on the said Board, were likely 
to attract the provisions of Article 102(1) of the Constitution. 

While arriving at the above decision, the Committee noted the 
fact that' the Sikkim Legislative Assembly Members Removal of 
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Disqualifications (Amendment) Act, 1981, prevented M.L.As. from 
incurring disqualification for holding the office of Chairman or a 
member of the Board of Directors of the Government Fruit Preser­
vation Factory . 

. In that connection,' the Committee also noted. the case of nomi­
nation of Shri K. D. Sultanpuri, M.P. by the State Government of 
Himachal Pradesh as Vice-Chairman of H.P. Scheduled Castes 
Development Corporation. In that case the Committee had in 
paragraph 2.17 of their First Report (Seventh Lok Sabha), held 
that Shri Sultanpuri, on his nomination as Vice-Chairman of the 
said Corporation, ought not to be exempt from disqualification 
because of the functions and powers to be exercised by him as Vice­
Chatrman being of executive and financial nature and also in view 
of the regular monthly payments of Rs. 300 p.m. by way of con­
veyance allowance and Rs. 400 p.rn. as an allowance In lieu of the 
semi-furnished residence. _ 

The Committee then adjourned. 



XXVII 

TWENTY -SEVENTH SITI'ING 

The Committee met on Wednesday. 3 November, 1982 from 
.L5.00 to 15.45 h$urs. 

• 

PRESENT 

Shri. Guleher Ahmed-Ch4'irman 

MEMBERs 

Lok Sabha 

2. Shri Ajitsinh Dabhi 
3. SOO Hari'Sh Kumar Gangwar 
4. Shri Krishna Chandra Halder 
5. Shri Rashid Masood 
6. Shri N. K. Shejwalkar 
7. Shri Nandi Yellaiah 

Hajya Sabha 

8. Shri Dinesh Goswami 
9. Shri Robin Kakati 

10. Shri Ram Bhagat Paswan 

SECRETARIAT 

Soo S. D. Kaura-Chief Legislative Committee Officer. 
Shri T. E. J agannathan-Senior Legislative Committee 

Of!icer. 

2. The Committee took up for consideration Memoranda Nos. 96 
to 102 relating to the following CommitteesjBoards etc. constituted 
by State Governments and the Union Territory Administration: 

Maharashtra State Legal Aid and Advice Board-(Memor.:lndum 
No. 96). 

3. The Committee noted that the ~xecutive Chairman of the 
Maharashtra State Legal Aid and Advice Board was entitled to 
receive an honorarium of Rs. 1900/- Rs. 1500 p.m. which was not 
covered by the 'compensatory allowance'. The oth~r non-official 
members (including one Member of Parliament) were entitled to 
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TA/DA which diH not exceed the 'compenssatory aITowasce'. The 
functions of the Board were, however, executive and financial in 
nature and its members were in a position to wield influence. As 
such, the Committee felt that the non-official members (including 
the executive Chairman) of the Board ought not to be exempt from 
disqualification. • 

Bombay Metropolitan Region DevelOpment Authority-
(Memorandum MJ. 97). 

4. The Committee noted that the payment admissible to non­
official members of the Bombay Metropolitan Region Developmerit 
Authority (including MLAs/MLCs), other than the Chairman of a 
fUnctional Board, by way'. of sitting fee, T.A. and D.A. was more 
than the 'compensatory allowance'. The functions of the said 
Authority were also of executive and financial nature. As such, 
the Committee felt that the non-official members of the Authority 
were likely to attract disqualification under article 102 (1) of "the 
Constitution and ought to disqualify. Before arriving at their 
deciSion, the Committee took note of the fact that in terms of Sec­
tion 10 (1) of the Bombay Metropolitan Region Development Autho­
rity Act, 1974, under which the said Authority has been constituted, 
a member (including the Chairman or Vice-Chairman) of the said 
Authority or any of its Committees or bodies shall not be disquali­
fied under Article 191 of the Constitution for being chosen 'as, and 
for being, a member or councillor of the State Legislature or any. 
local Authority merely by reason of the fact that he was a member 
of the Authority or any of its Committees or Boards. 

Tamil Nadu Wakf Board-(Memorandum No. 98) 

5. The Committee noted that the Joint Committee on Offices of 
Profit (Fifth Lok Sabha) had examined the MarathW'ada Wakfs 
Board and had recommended vide paragraph 16 of their Sixteenth 
Report (Fifth Lok Sabha) as follows: 

"The Committee note that the payment 'admissible to the 
members of the Marathwada Wakfs Board (Maharashtra) 
(other than the Chairman) is less than the 'compen­
satory 'allowance.' But an honorarium of Rs. 300 per 
month is paid to the Chairman of the Board. This 
amount does not come withui the ambit of 'compensatory 
allowance' as defined in section 2 (a) of the Parliament 
(Prevention of Disqualification) Act, 1959. Also, the 

Board carries executive and financial powers. However, 
in view of the provision of Section 24 of the Wakf ACt, 
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1954, which declares that the offices of Chairman and 
members of a State Board shall not disqualify, and shall 
be deemed never to have disqualified, the holders thereof 
for being chosen as, or for being Members of Parliament, 
the Committee feel that the membership of the Board, 
(including Chairmanship) ollght to remain exempttrom 
disqualification for membership of Parliament." [16R 
(JOOP-5LS), paragraph 16, p. 4]. 

The Committee further noted that in the case of the Tamil 
Nadu Wakf Board also, the payment admissible to the members of 
thaBoard was less than 'the 'compensatory allowance'. However, 
the Board performed executive and financial powers. The Com­
mittee also noted that under Section 24 of the Wakf Act, 1954, the 
offices of Chairman and members of a State Board had been dec­
lared as not to' disqualify, and should be deemed never to have dis-
qualified, the holders thereof ,for being chosen as or for being, 
Members of Parliament. As such, the Committee felt that the non-, 
official members of th-a Tamil Nadu Wakf Board ought to be exempt 
from disqualification for membership of Parliament. 

6. The COmmittee Were of the view that the cases of those Com­
mitteeslBodies etc. in respect of which an Act of Parliament made 
provision to prevent Members of Parliament from incurring dis­
qualification, might not be placed before the Committee for their 
'consideration. In futUre such cases, after perusal by the Chairman 

• should not be processed for consideration by the Committee . 

7. • • • • 
State Organising Committee on 'Nehru Yuvak Kendras (Tamel 

Nadu)-(Memorandum No. 100) 

8. The Committe'<! noted that the Joint Committee on Offices of 
Profit (Fifth Lok Sabha) had examined a similar body -known as 
State Organising Committee for Nehru Yuvak Kendra, Port Blair 
(Andamans) and recommended that membership of that body 
ought to be exempt from disqualification for membership of Parlia­
ment t'!de Eighteenth Report (Fifth Lok Sabha) ,paragraph 26, 
pp. 10-11 (Item No. 25). -

The Committee further noted that the non-offi.cial- members of 
the Tamil Nadu State Organising Committee were entitled to T.A. 
and D.A. which were less than the 'compensatory allowance'. Be-
- -------------

···Omitted portions of the Minutes are not covered by thi'5 
Report. 
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sides, the functions of the Committee were mainly advisory in 
nature. As such, the Committee felt that the non-oHicial members 
of the Tamil Nadu State Organisini Committee ought to be exempt 
from disqualification. 

Co-ordination Committee for Integrated Child Development Services 
Scheme (Dadra and Nagar H(Jveli)-(Memorondum No. 1(1) 

,9. The Committee noted that the payment admissible to the non­
official members of the Co-ordination Committee for Integrated 
Child Development services Scheme in Dadra and Nagar Havel! 
was less than the 'compensatory allowance'. The functiom; of the 
Committee were also mainly advisory in. nature. As such, the 
Committee felt that the non-official members of the Co-ordination 
Committee_ ought to be exempt from disqualification. 

Food Adulteration Advisory Committee, Dadra and Nagar Haveli-
(Memorandum No. 102) 

9. The Committee noted that the non-official members of the 
Dadra and Nagar Haveli Food Adulteration Advisory Committee 
were not entitled to' any remuneration. The functions of the Com­
mittee were also mainly advisory in nature. As such, the Com-

. mittee felt that the non-official members of the Food Adulteration 
Advisory Committee ought to he exempt from disqualification. 

10. The Committee, thereafter, considered their future pro­
gramme of work and decided to hold their next sitting on 18" 
November, 1982. 

The Committee then adjourned. 



xxx 
THIRTIETH SITTING 

The Committee met on Friday, 17 Dec.ember, 19:82.frQlll 15.00 to 
15.45 hours. 

PRESENT 

Shri N. K. Shejwalkar-in the Chair. 

2. Shri Ajitsinh Dabhi 

MEMBERS 
Lok Sabha 

3. Shri Hari'Sh Kumar Gangwar 
4. Shri Virdhi Chander Jain 
5. Shri Rashid Masood 
6. Shri S. A. Dorai Sebastian. 

Rajya Sabha 

7. Shri Dinesh Goswami 
8. Shri Robin K.akati 
9. Shri Ram Bhagat Paswan 

SECRETARIAT 

Shri S. D. Kaura-Chief LegisZativeCommiUee Officer. 
2. In the absence of the Chairman, Shri N. K. Shejwalkar, M.P. 

was chosen by the ,committee to aetas ChaiI'JD;llf1 for the sitting in 
terms of the provisions of Rule 258 (3) of the Rules of Procedure 
and Conduct of Business in Lok Sabha. 

3. The Committee considered their draft Fifth Report and adopt­
ed it with the following changes in para 2.23 which have been made 
in the light of the 'Background Note on comprehensive legislation' 
circulated to the Members of the Committee on 15 December, 1982: 

"2.23. The Committee' regret to observe that the question of 
introducing a comprehensive Bill to gi~ effect to the 
recommendations of the Committee has been pending 
since long. The Committee express their distress that 
despite the extension granted by them to the Ministry 
of Law, Justice and Company Affairs to finalise the draft 
legislation by the end of September, 1982 without askini' 
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for further extension of time in this regard, the Ministry 
has miserably failed to do 'So. The Committee cannot 
help expressing their displeasure over the unjustified 
delay, in finalising the proposed legislation by the Minis­
try and placing its draft before the Committee for their 
scrutiny and comments before an amending Bill is intro­
duced by the Government in Parliament to give effect 
to their recommendations. The Committee exhort the 
Ministry of Law, Justice and Company Affairs to finalise 
the proposed legislation now latest by 31 January, 1983 
'SO that the same could be cOIlSlidered by the Committee 
well in time and a report the~n presented to the House 
during the ensuing Budget Session . 

. 4. The Committee authorised the Chairman and, in his absence, 
Shri N:. K. Shejwalkar, M.P., to present the Report on their behalf 
to Lok Sabha. The Committee also authorised Shri Dinesh 
Goswami, M.P.; and in his absence, Shri' Robin Kakati, M.P., to lay 
the Report on the Table of Rajya Sabha. The Committee decided. 
that the Report might be presented to Lok Sabha op. a day con­
venient to the Chairman during the second week of the ensuing 
Budget Session, 1983 and laid on the Table of Rajya 'Sabha on the 
same day. 

5. The Committee, thereafter, considered their future programme 
.&fwOl'k· and decided to. hold . their next sitting on Monday, 24 
January,- i983subject to. the approval of the Chairman. 

The Committee then adjourned. 



APPENDIX II 

(Vide para 2.19 of the Report) 

The Andaman and Nicobar Administration, vide their communica­
tion dated 10 May, 1982, have since furnished the requisite informa­
tion as follows:-

"(i) The purpose of State Level Committee for selection of 
individual/iru!titution who/which has/have performed the 
best work in the year in respect of children in any branch 
of Child Welfare, is to recommend the name of an in­
dividual/institution for the grant of NatiolUll Awards in the 
above fields. The recommendation is made to the Govern­
ment of India for considering the grant of National Awards. 

(ii) (a) Each Award for an individual consists of:­

(i) a cash prize of Rs. ?J1,OOO/-

(ii) A citation. 

(b) Each award for the institutions consists of:­

(i) A cash prize of Rs. 100,000/-

(il) A citation. 

(iii) Guidelines for National Awards for the best work done ill 
a year in the cause of children are as hereinunder:-

Procedure for Selection 

Initially, selection will be made from amongst individuals and 
institutions in a StateJUnion Territory by a Committee appointed by 
each State/Union Territory Administration. The Composition of this 
Committee is left to the State GovernmentjUnion Territory Adminis­
tration. They may take into consideration the pattern of compo­
sition of the National Selection Committee . 
. -

Final selection is made by a National Committee consisting of 
the follOWing persons:-

1. Minister of State fOr Education and Social Welfare­
Chairman. 

2. Secretary, Department of Social WeUare-Member. 

38 
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3. A representative of the Department of Education-Member. 

4. A representative of the Ministry of Health and Family 
Welfare-Member. 

5-6. Two prominent persons in the field of Child Welfare to be 
nominated by Minister of State for Education and Social 
Welfare. 

7. Joint Secretary, Department of Social Welfare-Member­
SecretaTY. 

Each Sta~ Government/Union Territory Administration will 
forward its recommendations to the Union Department Of Social 
Welfare by 31 December, each year. Particulars of the recommen­
dation institutions are required to be furnished in the proforma 
given a's Annexure 11*, and those of the individuals in proforma 
given as Annexure III*. Recommendations received after 31 
December are not be considered. 

The Government Of India may, at their discretion, consider in­
dividuals and institutions not recommended by a State Govern­
mentfUnion Territory Administration, for the award. 

Criteria for Selection for Institutions 

The institutions 'Should be those that are not entirely Govern­
ment funded. They could be Government aided or otherwise. The 
iRStitutions should have been in the field of- child welfare for at 
least a period of five years and should have to its record' a good 

. performance in the field. The branches of instiutions working 
independently will also qualify for selection for the award. The 
selection will be made solely on the basis of quality of performance 
and the number of children covered by the performance. 

For individuals 

The individuals to be selected for the award should have worked 
for the cause of the children for at least a period of five years. 
Paid officers of the in'Stitutions will not be eligible for selection. 
The sole basis of· selection will be the quality of work performed 
by the individual for the cause of the children and its significance 
tor the same.". 

-Not appended. 
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51. < Name of Agent 
No. :.. 

Agency 
No. 

51. 
No. 

Nupe 01 Ageli'll 

DELHI. 

2.4. Jain Boole. Agency. COlt­
naughl Place, New Delhi. 

1.S. Sal Narain & Sons. ~J4J, 
Mohd. Ali Bazar, Mori 
Gate. Delhi. 

1.6. Alma Ram & Son. Kash­
mere Gate, Delhi,-6. 

81. J. M. Jaina & Brolhe ... 
MOli Gale, Delhi. 

1.S. The Central News Agency. 
23/90, Connaught Place; 
New Delhi; 

1.9. The English Book Store, 
7-L, Connaught Circus, 
New DeIhl. 

.-
Lakshmi Book Store, 42, 

MUD)cipalMarl<et, Jan­
path, New DeIhl. 

H. Oxford Book & Stationery 
Company, Scmdia House, 

II Cornaughr Place . New 
Delhl--I. 

1 34. People's rubhshll g Housc. 
Rani Jhansl Road; Ncw 

Deihl. 

9 )5., The Unitcd Book Agency, 
48. Atnrit Kaur,Market. 
Paw Ganl. New Delhi. 

II 

IS' 

36. Hird Book HOlae. 82. 

37· 

Jaripath, New Delhi. 

BookwclJ. 4. Sam Naran­
kari Co/ory. KlDgsway 
Camp, Delhi-9. 

MANIPUR 

Shri N. Chaoba Singh. 
NcwsAgent, RamJaIPauJ 
High School Annexe, 

. ImphaJ. 

AGENTS IN FOREIGN 

Ageoq 
No. 

61 

u 

71 

31. Bahree Brothers, 1811 Lai­
palni Mprker, Deft 1-1. 

27 COUNTRIES o. 

,2. Jayana Book CCPOI, Chap.. 
parwala KU8Jl, Karol-

1" Bagh, Nrw Delhi . 

. t 

66 

39· The Secrelary. Establish­
meOI Depanmenl. The 
High CommsslOD of India 
India House. Aldwych, 
LONDON. W.C.-:L 
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